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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 17841/2018 

IN THE MATTER OF: 

1. Dattatraya T Devare 
2. Bangalore Environment Trust 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Forest Department 
3. The Bangalore Urban District Tree Authority 
4. Bruhath Bengaluru Mahangara Palike 
5. Bangalore Metro Rail Corporation Limited 
6. Bangalore Electricity Supply Company Limited  

...RESPONDENTS 

LNS J (AG.CJ) & PSD J 

23.04.2019 

ORDER 

The respondents are directed to constitute a Committee consisting of 

experts from the field of Environment, Science, Technology and 

concerned fields. 

The Expert Committee shall examine whether trees proposed to be felled 

could be saved by adopting any method. After exhausting all methods, if 

it is found that it is impossible to save any tree, only then it shall be 

permissible to cut the trees. 

It is expected of the Expert Committee to give its considered opinion to 

save the trees. 
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IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

W.P. (C) NO. 17841/2018 

IN THE MATTER OF: 

1. Dattatraya T Devare 
2. Bangalore Environment Trust 

...PETITIONERS 

Versus 

1. State of Karnataka 
2. Karnataka Forest Department 
3. The Bangalore Urban District Tree Authority 
4. Bruhath Bengaluru Mahangara Palike 
5. Bangalore Metro Rail Corporation Limited 
6. Bangalore Electricity Supply Company Limited  

...RESPONDENTS 

THE HON’BLE CHIEF JUSTICE AND HMJ ASHOK S. KINAGI 

17.01.2023 

ORDER 

In pursuance of the order dated 07.12.2022, Respondent No.5 has filed a 

status report dated 09.01.2023 stating that Respondent No.5 has taken 

further steps pursuant to the award of contract for compensatory 

plantation / afforestation and three years’ maintenance. In the said status 

report, he has produced a copy of the Letter of Acceptance issued in 

favour of one Shivanna, Forest and PWD Contractor for raising of 4,000 

number of saplings and its maintenance for a period of three years. He 

has further produced a copy of the Letter of Acceptance issued in favour 

of Mr. Venkateshappa K, Forest and Civil Contractor for raising of 4,000 

number of saplings and its maintenance for a period of three years. He 

has also produced a copy of the Letter of Acceptance issued in favour of 

Mr. Shivanna, Forest and PWD, Class-I Contractor for raising of 4,000 

number of saplings and its maintenance for a period of three years. 
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It is further contended that in compliance of the directions of this Court 

dated 07.12.2022, the fifth respondent has cleared the tree cuttings to 

make way for construction of metro rail project in respect of Official 

Memorandums dated 29.08.2022 and 19.09.2022. In so far as 

translocation of trees in respect of the aforesaid official memorandums is 

concerned, it is stated that the same is in progress and it would take 

minimum of three months to carry out the translocation as per the GKVK 

Tree Translocation Guidelines. 

The Status Report filed by Respondent No.5 / BMRCL is taken on record. 

Learned counsel for petitioners submits that Respondent No.5 has not 

taken steps for planting 15,800 trees. 

Learned counsel appearing for Respondent No.5 submits that 

Respondent No.5 has already started technical evaluation and it is under 

process. He further submits that 260 days is required for completing the 

process. 

However, Respondent No.5 has already taken sufficient time for 

translocation of trees and also planting of saplings. Hence, 260 days is 

quite a long time. Hence, it would be just and proper to direct Respondent 

No.5 to complete the entire process of planting remaining saplings, within 

a period of 120 days. Hence, it is directed that Respondent No.5 shall 

expedite the matter and complete the entire exercise within a period of 

120 days from today. 

ORDER ON I.A.NO.15 OF 2022 

Learned Additional Government Advocate has filed I.A.No.15/2022 

seeking to modify the order dated 07.10.2021 passed on I.A.No.8/2021. 

By the said order, this Court has directed the parties to maintain status-
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quo in respect of the structure in question and other adjoining areas 

mentioned therein. 

In support of the said application, Smt. T.V. Sunandamma, D/o. T.M. 

Virupanna who is working as Under Secretary to Government, 

Department of Personnel and Administrative Reforms (State Protocol), 

Vidhana Soudha, Bengaluru, has filed an affidavit contending that the writ 

petition has been filed by the petitioners seeking a direction to the Tree 

Authorities, Tree Officer, to comply with the Karnataka Preservation of 

Trees Act, 1976 and Karnataka Preservation of Trees Rules, 1977. 

It is further contended that I.A.No.8/2021 came to be filed by the 

petitioners relating to the Press Meeting held by the Speaker of the 

Karnataka Legislative Assembly regarding a decision of “Constitution 

Club” at Balabrooie Guest House in the city. This Court, considering the 

averments made in the application regarding grievance of the petitioner 

that there were trees which are 100 to 200 years old, granted interim relief. 

The grievance of the petitioner was that there will be felling of trees in the 

heritage building contending that State Government should be restrained 

from construction of “Constitution Club” in Balabrooie Guest House. This 

Court, vide order dated 07.10.2021, directed the parties to maintain 

status-quo in respect of the structure in question and other adjoining areas 

in the guest house and further directed that the building should not be 

allotted to any other organization until further orders of this Court and no 

felling / trimming of trees, cutting of shrubs shall take place without the 

leave of the Court. 

It is further contended that as per the direction of this Court, the BBMP 

had conducted a tree census of the entire area and have filed a report 

stating that there are 159 trees in the Guest House area. It is also 

contended that there is no proposal of reconstruction / redesign / 
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demolition of the Balabrooie Guest House before the Government. There 

is only a proposal of maintenance of the building by improving the 

aesthetic of interior of the guest house without making any structural 

modification or changing the exterior and interior works of the building, so 

as to accommodate the Constitution Club. Learned Additional 

Government Advocate has further undertaken that no trees are being 

felled for this purpose and there would be no damage to the trees in the 

guest house area. Further, the grievance of the petitioners that the trees 

would be felled is incorrect as there is no proposal for cutting or felling of 

any of the trees in the guest house area. She has further undertaken that 

there is no demolition or reconstruction of the existing Balabrooie Guest 

House nor there is any action of cutting of the trees in the guest house 

and the order of status-quo in respect of the building for allotting the said 

guest house be vacated. 

Learned counsel for the petitioner has not filed any Statement of 

Objections to the said application. The State has stated in paragraph 5 of 

the application that there is only a proposal of maintenance of the building 

by improving the aesthetic of interiors of the guest house without making 

any structural modification or changing the exterior and interior works of 

the building, so as to accommodate the Constitution Club. The said 

statement is recorded and is taken as an undertaking. 

She has further undertaken that there will be no damage to the trees in 

the guest house area. The said statement is taken as an undertaking. 

In view of the same, I.A.No.15/2022 is allowed and the order dated 

07.10.2021 is modified. 

The respondent is directed to carry out maintenance of the building by 

improving the aesthetic of the interior of the guest house without making 
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any structural modification and there shall be no damage to the trees in 

respect of the guest house area. The State is permitted to convert the 

Guest House into a “Constitutional Club” after obtaining necessary 

permission from the concerned Authority. 

Learned counsel for Respondent No.5 seeks time to file a quarterly Status 

report from October 2022 to December 2022. He is permitted to file the 

said Quarterly report within a period of two weeks from today. 

BBMP is also permitted to file a Status Report within a period of two 

weeks. 

Interim order granted on 07.10.2021 is extended till the next date of 

hearing. 

Learned counsel for the BBMP seeks time to file Statement of Objections 

to I.A.No.13/2022. Two weeks’ time is granted to file Statement of 

Objections. 

Re-list this petition on 06.02.2023. 
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